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CEN TRAL ADMINISTRATIVE TRIBUNAL P RINCIP AL BEY

0. A.Na s878/94

New Dslhig this the Q7T ~
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day of Augus,? QT3

HON 'BLE MR, SoRoADIGE, VICE CHAI AM AN ()
HON 'BLE MR.KULDIP SINGH,MEMBER(I)

shri Pawan Kunar Oonstable
No.483/RB (PIS Noo28830127 ),

8/o shri Karah Sing

hy

R/le WBllage & P.0,Asan,
pilstt, Rhtak, posted at BsYyoy

Rashtrzspati Bhawan,
New Delhi

co0oes mplicaﬂto

(By adwcates shri K.L.Budhiraja ).

o rsus

1., Commissioner of
Belhi,
I.P.Estatey
New Delhid

2, Govto of NCTof

through Chisf Secrstary,

Alipur Roady
Dal hio

Policey

Del hi,

e« Rospon dentsy

(By adwcate 8 Shri Rajendra Pandita )

0 RDER

HON 'BLE MRy Se R ADIGE, VICE CHATAIAN(RA) o

Hea Ido

2, The spplicant in his reply to the shou

cause notice has categorically stated that he

informed the DOP, Rashtrspati Bhawan, New Oelhi by

telegrephic intimaticn about his illness, which

compelled him to remain absent from duty.

no discussion in either the impugned order

There is

of the Disciplinary Authority or indeed that of

the zppellate authority on this contenticn of

appli cent?
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PR U T,

3o lhder the circunstancs, the impugned ordony
of the Disciplinary authority and the mppellcte

Aauthority are quashed and set aside.’ The case is

rem snded back to the respondents for gassing a
detailed, speaking and reasoned order in accordance
with rues and instructions afresh after taking inte
acoount applicent®s submissions as contained in

his reply to the show causs notice, supported by
such dcuments as are in his possession, These
directions should be implemented within 3 moths

from the date of receipt of a copy of this ordsre

4, The 0A succeeds and is allowad to the

extent contained in para 3 abowve, No costss]
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